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INTRODUCTION 

I, the Chairman of the Committee on Papers laid on the Table. 
having ~een authorised by the Committee to present the Report 
on the~r behalf, present this their Fourth Report. 

2. On examination of certain papers laid on the Table of Lok 
Sabha during the Thirteenth, Fourteenth and Fifteenth Sessions of 
Seventh Lok Sabha and First Session of Eighth !.ok Sabha. the 
Committee have come to certain conclusions in rega:d. to delay in 
laying before Parliament (i) Annual Report and Audited Accounts 
of the Cycle Corporation of India Limited for the ~riod fronIo Octo-
ber 15, 1980 to March 31, 1982; (ii) Annual Report and Audited 
Accounts of the National Bicycle Corporation of India Limited for 
the year 1981-82; (iii) Annual Report and Audited Accounts of the 
Delhi Urban Art Commission, New.Delhi for the year 1982-83; (Iv) 
Annual Report and Audited Accounts of India Tea and Restaurant 
Limited, Bombay, for the year 1982-83; (v) Annual Report and 
Audited Accounts of Indian Diamond Institute, Surat, for the year 
1982-83; (vi) the Annual Report of the Chief Commiqiop.er for Rail-
way Safety on the working of Commission of Railway Safety for the 
year 1982-83; and (vii) Annual Report and Audited Accounts of the 
Shellac Export Promotion Council for the years 1980-81 and 1981-82. 

3. The Committee considered and adopted this Report at thetr 
sitting held on 5 December. 1985. 

4. A statement giving summary of recommendatlonal0blervatlona. 
of the Committee is. appended to the Report. 

l'iEW Dam· , 
December, 1985 

Agrahayana. 1907 (sf. 

M. V. CHANDRAS~ MURTHY 

(v) 

ChGinr&4ft, 
Committee Oft Paper. laid Oft 

the Table. 



CHAPTER I 

DELAY IN LAYING THE ANNUAL REPORT AND THE AUDITED 
ACCOUNTS OF THE CYCLE CORPORATION OF INDIA LIMITED, 

CALCUTTA FOR THE PERIOD FROM OCTOBER 15. 1980 TO 
MARCH 31, 1982. 

1.1 The Annual Report and the Audited Accounts of the Cycle 
Corporation of India Limited, Calcutta, for the period from October 
15, 1980 to March, 31. 1982 were laid on the Table of Lok Sabha on 
14 D2cember, 1983, together with a 'RevieW' and a statement ex-
plaining the reasons fo~ delay. In terms of the recommendation of 
the Committee on Papers laid on the Ta!.le made in. paragraph 3.5 
of their First Report (Fifth Lok Sabha) these .papers ought to have 
been laid on the Table within nine months of the close of the 
accounting year, i.e .. by 31 December, 1982. Th~ the period of 
clelay involved in the instant case comes to lIt months. 

1.2 In the statement, laid on the Table on 14 December, 1983, the 
reasons for delay in laying the above documents have been explained 
as under:-

"On nationalisation of Sen-Raleigh Group of Companies, six 
companies-Sen-Raleigh Ltd., Sen and Pandit Industries 
Ltd., Ancillary Industries Lugs Private Limited, Ancillary 
Industries Forgings Private Ltd., and Noakhali Machine 
Tools Ltd. were consolidated into a single company which 
was incorporated on 15-10-1980. Consolidation of accounts 
of these si?C companies and verification of their assets and 
liabilities before incorporation in the Books of the new 
company took time. This being the first year of audit 
after this company was formed, the Auditors made a more 
indepth checking and verification for which it took {Ouch 
longer tIme and the Government Auditors also took time. 
The Corporation had taken all possible care to ensure that 
there was no avoidable delay in preparing the Reports· 
and Accounts, getting these audited and preparing sten-
cilled copies. " 

1.3 The Cycle Corporation of India Limited was incorporated on 
15 October, 1980 and the nationalised undertakings of the erstwhile 
Sen-Raleigh Group of Companies were vested -in this new Company 
with effect from 25 October. 1980. The reasons for the delay in 
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compilation of accounts, which involved consolidation of accounts 
of six companies have been mentioned in the delay statement laia 
on the Table of the House. . 

1.4 The matter was considered by. the Committee on Papers laid 
on the Table at their sitting held on 13 June. 1985. 

1.5 The Committee are concerned to note the delay of nearly a 
year in the prese,ntation of the First RePOrt and audited accounts 
of the Cycw Corporation of India Limited. However~ the Com-
mittee are happy to observe that as a result of the steps taken in 
this rel.rd the subsequent reports and accounts of this Corporation 
foz die Jean 1882-83 and 1883-84 have been laid on the Table of the 
Ho .... OR 25 April, IBM and 17 May, 1885, respectively. In view 
of the marked Improvement in the layi,ng of tile report and accounts 
of the Corporation, the Committee would only like to suggest to 
the Ministry to lustain the pace and ensure timely presentation of 
the ADDual Report and Acrounts of the Corporation to Parliament 
in future abo. 



CHAPTER U 

DELAY IN LAYING THE ANNUAL REPORT AND AUDITED 
ACCOUNTS OF THE NATIONAL BICYCLE CORPORATION OF 

INDIA LIMITED FOR THE YEAR 1981-82 

2.2 The Annual Report and Audited Accounts of the National 
Bicycle Corporation of India Limited for the year 1981-82 were laid 
on the Table of Lok Sabha for the first time on 23 January, 1985 
alongwith a statement explaining the reasons for delay and 'Review'. 

2.2 In terms of the recommendation of the Committee on Paper!> 
laid on the Table, made in paragraph 4.16 of their Second Report 
(Fifth Lok Sabha), these papers were required to be laid on the 
Table within 9 months of the close of the accounting year i.e. by 
31 December, 1982. The period of delay involved iil laying the 
Annual Report for 1981-82, therefore, comes to 24 months. 

. . 
2.3 In the statement laid on the Table on 23- January. 1985, the 

reasons for delay in laying the Annual Report for 1981-82 have been 
explained as under:-

. '''l'he period 15th October, 1980 to 31st Ma'l'ch, 1982 is the first 
accounting period for the Corporation after it was nationa-
lised in October, 1980. During the period prjor to nationa-
lisation they were dependent on a unit record equipment 
for accounting purposes. Immediately after nationalisa-
tion this equipment broke down and hence the Corpora-
tion had to switch over to manual accounting. This in-
volved some readjustment of personnel and hence, it 
entailed some unavoidable delay in finallsation of the 
accounts of the Corporation. Some legal and procedural 
problem encountered by the Corporation further delayed 
the finalisation of their accounts. Hence this whole pro-
cess took an inordinately. long time for finalisation. 

As per requirements under the Companies Act the accounts 
were placed before the Board of Directors in the meeting 
held on 21st August, 1984, for their approv~l. Thereafter, 
on the basis of the views of the Board of Directors these 
accounts were again submitted before the Statutory Audi-
tors. The company completed these procedural "formali 
ties and thereafter adopted the accounts in their Annual 
General Meeting held on 13th September, 1984 
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In accordance with existing instructions, this Ministry had 

moved the Rajya Sabha Committee on Papers laid on the 
Table of the House and obtained extension of time upto 
31-12-1984 for laying copies of this Report on the Table 
of the House. However, since there was no \lTinter 
Session, this could. not be complied with. The Ministry 
have therefore again written to the Rajya Sabha Secre-
tariat seeking a further extension of time upto 31-1-1985 
for this purpose. 

Since there was no Winter Session of Parliament these 
accounts could be submitted to the two Houses of Pal'lia-
ment only during the First Session of Eighth Lok Sabha." 

2.4 The National Bicycle Corporation of India Limited was in-
corporation on 27 October, 1980 with the m,ain"objective of taking 
over the undertaking of Hind Cycles Limited which was nationalised 
on 15 October, 1980 under the -Hind Cycles Limited and Sen-Raleigh 
Limited (Nationalisation Act, 1980). The accounts of this Company 
for tqe year 1981 82 illcm:porated the account.<; for a period of 171 
mOJl~ i.e. from 15 October, 1980 to 31 March 19'82. 

2.5 In the delay statement laid before Parliament, it has been 
stated that the delay in ftnalisation of the aCQOunts for the ~t year 
was mainly due to various legal and accounting problems involved 
in the t.akeol,oer of the nationalised undertakings. However, due to 
breakdown of the Unit Record equipment which the Company had 
at the time of nationalisation, the Company had finally to switch over 
to manual accounting whic)l took a consi.derably long time. 

2.6 The Committee on Papers laid on the Table considered the 
matter at their sitting held on IS June, 1985. 

I." The CommiUee _e tbat an .... daI,. Ioag period of Z3 months 
(from 1 April 1182 to 1 March, 19M) was tKen in compllatioD of the 
aecoUDta of the Com .... ,. remltiIlg in ...... ve delayS in auditinr 
their aeeoUDu, in Hindi tranSlatioD and in the printing of the Report. 
WIth reprd to the Report and AeeouDts for the yeat 118Z-83, the 
Iftlldry in their colDmDDieatioD dated Z3 JaDuary, 1185 had infonn-
eel th.t the,. would be able to finalise them by April, 1185. The 
Report and AeeoUDta for the year 1_-83 were, however, DOt laid OD 
die Table of the Bouse dur! .. the Budget SessioD (Eighth Loll 
SHha) whim ended OD • May, 1985. The Committee have later 
..... Wonned that the Report ad ACCOUDU fer the year 1183-84 are 
expected to he '!'ead, hi July, 1185. 
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2.8 The Committee regret to olberve that there has been a persis-
tent delay in laying the Annual Reports aDd Accounts of the National 
Bicycl~ Corporation of India Limited before Parliament. While the 
Committee appreciate the difficulties pointed out by the Ministry in 
finalisalg the RepOl'ts and Accounts at the initial stages immediately 
after nationalisation ui the Company, they regret that there has 
been inordinate delay in the submission of these documents rf'loiting 
even to the subsequent financial years. The Committee, therefore, 
recomm~nd that the Ministry of Industry (Department of Industrial 
Development) should take up the matter conclusively with the 
authoritift of the Company, for streamlining the existing procedure 
and adopting a time-bound programme for compilation, translafon 
and printing of Annual Report and Audilted Accounts of the Company 
and laying them on the Table of the House, within 9 months of the 
close of the accounting year in future. 

2.9. The Committee are also unhappy to note that the Ministry 
did not follow the procedure laid down by the Committee of inform-
_g the Rouse in time wheR delay was anticipated in laying the 
Annual Report and Accounts of the Company. As these documents 
were due to be laid on the Table by the end of December, ItR2, the 
Ministry should have laid It statement on the Table of the House 011 

tommeneement of Budget Session 1983 informing the House of the 
reasons for delay in laying the documents and also stating by when 
these documents were expected to be laid. The Committee are sure 
that the Ministry will fi.~d ouf. the level at which this lapse occurrp.d 
.. nd take suitable remed'al action. 



CHAPTER III 

DELAY IN LAYING THE ANNUAL REPORT AND AUDITED 
ACCOUNTS OF THE DELHI URBAN ART COMMISSION, NEW 

DELHI FOR THE YEAR 1982-83. 

3.1 The Audited Accounts of Delhi Urban Art Commission for the 
year 1982.83 were laid on the Table of Lok Sabha Qn 5 December, 
1983 and the Annual Report on 22 August, 1984 alongwith a copy of 
'Review'. 

3.2 The Committee on Papers laid on the Table of Lok Sabha in 
paragraph 3.5 of their First Report (Fifth Lok Sabha), which was 
presented to Lok Sabha on 8 March, 1976, had recommended that 
,lprmally the Annual Report and Audited Accounts of Government 
Organisations for a particular year should be presented to' Parlia-
ment togE'ther to enable tQe House to have a complete picture of the 
working ot that body. The Committee had further recommended 
that these documents should be laid on the Table within 9 ,months 
of the close of the accounting year unless otherwise stipulated in the 
Act or Rules under. which the Organisation had been set up. In 
the present case the Repprt and Accounts of the Delhi Urban Art 
Commission, New Delhi for the year 1982-83 had not only been laid 
separately but there was a delay of about 7 months in laying the 
Annual Report before Parliament. 

3.3 In the statement laid on the Table on 22 August, 1984, the 
reasons for delay in laying the Annual Report and Audited Accounts 
for 1982-8~ have been explained as under: 

"Section 19 of the Delhi Urban Art Commission Act, 1973 (1 
of 1974), provides that the CommisSion shall prepare, once 
every year, in such form and within such time as may be 
prescribed by Rules, an Annual Report giving a truE! and 
full account of its activities during the previous year, and 
copies tqereof shall be forwarded t~ the pentral Govern-
ment for laying before both the Houses of Parliament Ac-
cording to the Parliamentary rules, .the Annual Report 
(for the period ending'30-4-1983) was required to be placed 
before both Houses of Parliament by the 31st January, 
1984. Thus, there is a delay of over six months in laying 

6 
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the Annual Report of the Delhi Urban Art Commission on 
the Table of the House. ' 

The Delhi Urban Art Commission at present is constituted with 
a part-time Chairman, two part-time Members and one 
full-time Member. The Commission was without a Chair-
man from, 31st October, 1982 to 24th May, 1983 barring a 
~hort period i.e. from 7th January, 1983 to 24th February, 
1983, when Shri R N. Mirdha, M.P. was part-time Chair-
man. The new Chairman, Shri R. V. Subramaniam who 
joined on 25th May, 1983 took some time to familiarise 
himself with the working of the Commission especially the 
activities of the Commission during the previous year. As 
the Chairman and two of the three members of the Com-
mission are part-time Members, it took some mort" time 
for them to finalise the Annual Report. The draft of the 
Report was finally approved by the Commission in April, 
1.984. 

The Delhi Urban Art Commission, being a small organisation 
comprising 18 staff members (excluding class IV officials) 
have no arrangement f·or preparing an authentic Hindi 
version of the Report. They had, therefore, to takp assis-
tance from the main Ministry in preparation of the Hindi 
version. The printing of the Report also took an additional 
two months. 

The rJelay of about 61 months in placing the report on the 
Table of the House is due t·o tl1e reasons explained ahove. 
Every effort will be made to lay the report in time, in 
future on the Table of the House." 

3.4 The Committee on Papers laid on the Table considere-d the 
matter at their sitting held on 13 June, 1985. 

3.5 The Committee were informed that the delay in laying the 
Annual Report of the Delhi Urban Art Commission "for" the year 
1982-83 was inter-alia due~Cl the fact that the Commission was with-
out a Chairman from 21-10-1982 to 24-5-1983 except for a short period 
in between. The new Chairman who joined on 25-5-1983 took some 
time to familiarise himself with the working. of the Commission. 
The Chairman and 2 of the :1 members being part-time took some 
more time to finali~e the Report. The Hindi translation of the Re-
port for which the Commis!<ion had no arrangements and the time 
ta.Jten in pri.t>ting added to tht" overall delay. 
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3.6 The Audited Accounts and Annual RePOrt of the Delhi Urban 
Art Comm;ssion for the year 1983-84 were again laid separately on 
the Table of the House on 21 January, 1985 and 18 March, 1985 res-
peetiveiy. Whereas in the present case there was not much d"lay in 
submission of the documents, the fad remains that the purpose for 
which these reports and accounts were to be presented to Parliament 
had been defeated since QuJy a combined study of these papers could 
be given an idea to the Members of Parliament about the adivities, 
achievement!l etc. and the finanaeial stability of the organisation. 
That would also have enabled them to participate effedively at the 
time or dscussion on the Demands for Grants and draw the attention 
of the House and the Minister concerned to any shortcoming which 
they might have come across while going through the report and 
accounts of the Commission. T~ Committee, therefore recommend 
that the practice of laying the Annual Report and accounts separate-
ly should not rerur and necessary instruct:ons be issued by the 
Ministry in this regard and also steps taken to ensure timely presen-
tation of the reports together with the audited accounts of the Com-
mission to Parliament in future. 



CHAPTER -IV 

DELAY IN LAYING THE ANNUAL REPORT AND AUDITED 
ACCOUNTS OF INDIA TEA AND RESTAURANT LIMITED, 

BOMBAY FOR THE YEAR 1982-83. 

4.1 The Annual Report and Audited Acounts of the India Tea and 
Restaurants Limited, Bombay for the year 1982-83 were laid on the 
Table of Lok Sabha on 27 July, 1984 a!ong with a statement explain-
ing the reasons 'for delay and 'Review'. 

4.2 In terms of recommendation of the Committee on Papers laid 
on the Table, made in paragraph 4.16 of their Second Report (Fifth 
Lok Sabha), these papers were required to be laid on the Table of 
the House within 9 months of the close of the accounting year, i.e. 
by 31 De~ember, 1983. Thus, the delay in the present case works out 
to about seven months. . 

4.3 In the statement laid on the Table on 27 July, 19R4 the 
reasons for delay have been explained as under:-

''Report of the India Tea and Restaurants Limited fol' the 
year 1982-83 could not be submitted to the Parliament in 
time, as the Annual General Meeting of the Company 
which was scheduled to be held on 29th December, 1983, 
had to be aajourned for want of quorum. The adjourned 
meeting was held on the 29th March, 1984 in which Annual 
Report and Ac:ounts of the Company for the year 1982-83 
were adopted. After the Annual General Meeting, copies 
of the Report was made available on 26-4-1984. 

'l'he Company has been advised to ensure that in future Re-
ports are made available for, laying on the Table of the 
House of Parliament in time." 

4.4 The Ministry of Commerce in their communication dated 23 
November 1984 furnished the follOwing information: 

(i) Annual Accounts were ready for auditing and passed on to 
Auditors for auditing on 20 December, 1983. 

9 
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(ll) The Audited Accounts were finalised by Statutory Audi-

tors on 1 March, 1984 and the same were received hack 
after being signed by Statu~ory Auditors on the same date. 

(iii) The Annual Report and Audited Accounts were translated 
and passed on to the Mjnistry on 23 April, 1984 for heini 
laid on the Table of the House. 

4.5 On enquiry about the reasons for the time gap between 29 
December, 1983 when the Annual General Meeting of the Company 
had to be adjourned for want of quorum and the date on which the 
meeting was actually held on 29 March, 1984, the Ministry stated as 
under: 

l 

"After the accounts of the cOq1pany are signed by statutory 
Auditors, they are required to be sent to Government 
Auditors for their comments. 

Even though the Annual General Meeting was convened on 
29-12-1983, it had to be adjourned since the audit of the 
Government Auditors was not completed and the intention 
to adjourn the meeting was that the Accounts were still 
not ready. This had to be resorted to since as per the pro-
visions of the company law, the accounts had to be ready 
before the end of December and since no further exten-
sion of time was p<)ssible, it was decided to adjourn the 
meeting for want of quorum. The Accounts were then for-
warded to the Govt. Auditors on 29-12-1983. The draft 
queries of t<lov~rnment Auditors were received on 19-1-1984 
1984 and the same were discussed with the statutory 
auditors on 27-1-1984. On account of this the accounts had 
to be revised and the same along with the notes to the 
accounts were readopted by the Board of Directors on 
1-3-1984 and signed by the statutory auditors on the same 
day. Replies to the draft comments of the Government 
Auditors wer€ forwarded to the Government Auditors 
along with the readopted accounts on ~3-1984. The nil 
comments from the audit board and Ex-Officio Director 
were received on 12-3-1984. Accordinglv the revised ac-
counts were finally adopted at the Annual General Meet-
ing on 29-3-1984." 

4.6 On being asked whether· any standing instructions had been 
issued to the India Tea and Restaurant Limited for timely laying 
of the Annual RepOrt and Audited Accounts for the year 1983-84 
and subsequent years on the Table of the House. the Ministry· 
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.stated that the Company had assured the Ministry that every endea-
vour would be made to finalise tne accounts of the Coapany f"xped.i-
tiously in future. 

4.7 The matter was considered by the Committee oD Papers laid 
on the Table at their sitting held on 9 July, 1985. 

4.8 The Committee are unhappy to note that the Aanual Heport 
-and the Audited Accounts of the India Tea and Restaurant Limited. 
Bombay for the year 1182-83 were laid on the Table of Lok Sabha 
on 27 July, 1984, i.e. after about sixteen months of the close of the 
accounting year and these documents for the year 1983-84 ha"e not 
been laid in spite of the assurance given by the Company to the 
Ministry that every endeavour would be made to finalise the atcounts 
-expeditiously and I:ty them on the Table of the Bouse. In accordance 
with the ret'ommcndutions of the Committee on Papers laid ~ the 
Table made in paragrapb 4.16 of tbeir Second Report (Fifth Lok 
Sabba), thesp documents should have been laid within nine months 
of the close of the accounting years. The Committee desire that in 
order to ('omply w'th the aforesaid recommendation of the Commit-
tee on Papers laid on the Table, an appropriate time-bound pro-
gramme lI'ay be drawn up by the Company in coordinlttion with the 
Ministry for compilation of Annual Report and Accounts and their 
auditing, adoption by the Annual General Body meeting, translation, 
printing and transmission to the Government ·for being laid on the 
Table of the Bouse. If for any reason the report, audited acC'ount, 
and audit report cannot be laid within the stipulated per:od of nine 
months, the Ministry should lay within thirty days of expiry of the 
prescribed period or as soon as the House meets, whichever is lAter, a 
statement explaining the reatlons why the reports and accoUo'llts could 
not be laid within the prescribed period as laid down by the Com-
m'ttee hi their Second Report (Fifth Lok Sabha). 

4.9 The Committee note that in the statement gj,'ing reason'J for 
delay, thf' Ministry of Commerce had indicated tllat the delay in 
laying the Annual Report and. Audited Accounts for 1982·83 WPl' due 
to the faC't that these documents could not be adopted at the Annual 
General Meeting of the Company scheduled to be held on 29 Ileeem-
ber, 1983, as it had to be adjourned for want of quorum but in th.ir 
subsequent commlmication to the Committee on 23 November, 1184, 
the Minifitry had stated that the meeting had to be adjourned he-
cause the audit by Govemment Auditors was not completed and the 
intention to adjourn tbe meeting was that the account" were not still 
ready. The Comm~ttee are constrained to observe that by fanlis'h"c 
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twisted information ill the delay statement laid on tbe Table, the real 
fads bad BOt. t.ee. brought to the ,u.otice of the B8IIIIe. This is too· 
serious a lapse on the part of the Ministry to be justified on any 
account. ftil also obviously suggest that DO care was taken by the 
Ministry of Commerce to comply with the aforementioned recom-
mendations of the CoDlmittec on Papers laid on the Table. The Com-
mittee trust that the Ministry of Commer.:e would aveid givi,ng such 
twisted information to the House but ensure that iD future the delay 
I&ateJneats are laid on the Table of the &tw!e with abuDdant caution 
.... alter jue verification Gf fads. 



CHAPTER V 

DELAy IN LAYING ANNUAL REPORT AND AUDPI'ED AC-
COUNlS OF INDIAN DIAMOND INSTITUTE, SURAT, FOR THE 

YEAR 1982-83. ' 

5.1 The Annual Heport and -Audited Accounts of the Indian 
Diamond Institute, Surat for the year 1982-83 were laid on the Table 
of Lok Sabha on 2; .Ju~y, 1984 along with a statement ~kling the 
reasons for delay and 'Review'. In tenns of recommendation of_the 
CommitteI:' on Papers laid on the Table made in paragraph 3.5 of 
their Fir;;t Rel'ort (Fifth Lok Sabha), these papers were required to 
be laid on the Tabll:' 'vithin nine mrmths of the _.~ of the accoun-
ting year, i.e., by 31 December, 1983. The period of delay involved 
in laying the Annual Report and Audited Accounts of the above 
Institute for 1982-83. therefore, comes to about seven months. 

5.2 In the statement lain on the Table on 27 July, 1984 the rea-
sons for delay in laying the Annual Report and Audited Accounts 
fo,: 1982-83 had been l'xplajn~d as under:-

"Upto t~e YCHr 1£181-82, the activities and the auditors' Heport 
of the Indian Diamond Institute, Surat, were embodied in 
the Annual Report of the Gem and Jewellery Export 
Promotion Council, Bombay and were placed on the Table 
of both the Houses of Parliament- In 1982, the Institute 
was Converted into an independent and autonomous body. 
Since this is the first time the Institute were preparing 
an Annual Report. they were not in a position to do the 
work within the period of nine months of close of the 
account period." 

5.3. The Ministrv of Commerce who were asked to furnish infor-
mation about the dates when (a) the Ministry brought the prO~ 
mons o_t para 3.5 of the First Report (Fifth Lok Sabha) to the notice 
of the Indian Diamond Institute. Sura.tafter it was declared as an 
autonomous body in 1982, (b) the Annual Report and Annual Ac-
count" were finalised_ (c) ,th~ Statutorv Auditor was appointed, (d} 
the Annual Accounts were made available to, the Auditor. (e) 
the final Audited Account& were received from. the _ ~ditor, (Q 
Annual Report and Audited Accounts were giv.en .lor .translati.on 

-13 
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~to Hindi and printing thereof, (g) the time taken in printing and 
(h) the C?pies were made available to the Ministry for layfug on 
the Table of the House, expJained the position vide their communi-
cation dated 16 NovE:mber, 1984, as under:-

(a) The need for placing the Annual Report of the Institute 
on the Table 01 both the Houses of Parliament was brou-
ght to the notice of the Institute by this Ministry vide let-
ter dated the 8th March, 1984. 

(b) Annual Accounts were finalised in the first week of June, 
1983. 

(c) Auditors of the Institute were appointed on 13th April, 
1982. . 

(d) The Annual Accounts were made available to the Auditors 
on 18th June, ]983. 

(e) Final audited accounts were received from the Auditors 
on 14th July, 1983. 

(f) & (g) English ver&ions of AnnuaJ Report and Accounts 
were given for printing in the last week of March, 1984. 
Translation of English version into Hindi version was 
given in the 1st week of April. 1984 and the same ',vas 

. recp.ived duly translated on 25th May, 1984 and it took 15 
days f()r ~!etting cyclostyled. 

(h) Copies of the Annual Report and Accounts in English 
were sent Ministry vide Institute's letter dated the 3rd 
April, 1984 and Hindi version was sent on 2nd June, 1984. 

5.4. The Annual Report and Audited Accounts of the Indian 
Diamond Institute for the year 1983-84 were laid on the Table of the 
House on 23 January, 19S5. 

5.5 The matter was considered by the Committee on Papers laid 
on the fable of their sitting held on 9 July, 1885. 

5.6 The Committee ."lote that the Indian Diamond Institut~, 
Surat wa!! dec:lared an autonomous body in 118% and as such the 
Annual Report f01' 1982-8.1 being the first Report could not 
have been fin.Used aud presented to the HoUse within the prescribed 
time-limit of nine months after the clOSe of the accounti."lg year i. e. 
by December, 1981 as envisaged in paragraph 3.5 of their First Report 
(Fifth Lok Saltha) of the Committee on Papers laid on the Table 
Jlrese.te~ to the BOUie Oft 8 M.reIt, tt'7S. 'ftae Committee finti that 
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the Ministry of Commerce did not communicate to the Institute oatil 
Mareh, 19M about the obJiption cast OlD the Government for placing 
their report and accounts. The Ministry's CGIDImIDicationis not 
wry dear en the point whether the time-limit of niDe months laid 
down by the Committee for laying on the Table of the Annual Be-
pert and Accounts was brought to the notice of the Institute speei-
&ealIy. The Committee regret that the Ministry had: not paid ade-
quate attention to the recommendation of the Committee so as to 
fulfil their obligation in this regard. The Committee hope that the 
Ministry will obsene greater care iii future in this regard. 

5.7. The Committee, howerver, note with satisfaction that the 
Annual Report and Audited Accounts of the ftustitute for the year 
1983-84 were laid on tbe Table of the House on 23 January, 1985 
which was within the time-limit considering the fact that thfJI'e was 
no Session in December, 1984 due to rlections. Consideriag the 
improvement in the position in regard to laying the cIocUJlleDG of the 
Institute on the Table of th~ House, the Committee do hope that this 
trend ,~i11 continue to be maintained in future. 



--DELAY u.J 14 YLNG C THE ANNUAL REPORT . OF: THE -C~ 
COMMIssIONER 010' MILWAY SAFETY-'ON- rim 'WORKING 
OF CO~MISSION OF HAlLWAY SAFETY -FOJt' THE-YEAR 

1982-83 - -! - • - - -
. .',,: .' -. '.~ 

6.1 The Annuiu. Report· of -Chief to~iss~~~; of ~ailv~ay- Safety 
on the working of the Commission of Railway Safety for the year 
1982-83 was laid on the Table of Lok Sabha on 27 July, 1984, along 
with a statement ex.plaining the reasons for delay. 

6.2. In terms of the recommendation of the Committee on Papers 
laid on the-Table, made in paragraph 1.17 of their First Report (Fifth 
Lok Sabha). the document was required to be laid on the Table of 
the l,ioust! within six months of closing of the accounting year. i.e., 
by 39 Srptember, 1983. The period of delay involved in laying the 
afol'8aaid Annual Report for 1982-83 thus, came to about 10 months. 

;0.3. In the statement laid on the Table on 27 July, 1984-, the rea-
sona for delay had been explained as under: 

"(a) (i) The statistical and other information required to be 
inr.luded in the Report is first called for from the different 
Railway Zonal Administrations by the various Circles of 
tht> Commir.sion. The requisite information is compiled 
bv the Railways in their Headquarters office after obtain-
i~g the same from their Divisional offices. The final ~on­
cilP.d in!orrnationthus becomes available only several 
months after the close of the fiscal year; 

fil) Since the Annual Report serves ~an important reference 
document for OfBC@TS in the Commission of Railway 
s.fety as well as the Railway Board I Zonal 
Bailwa,\'s it has been the practice to include 
in the R~port 'the final .findingS and the gist of important 
recommendations made in the reports on accidents inqui-
red into by the Commission duriJl"g the year. The final 
inquiry reports, particularly of accidents Occurring during 
the latter part of the year are received from Cirele Offices 
only by about tile third quarter of the following year and 
sometimes even later if the 8ceiaents are Of a complicated 
nature warranting an extensiVe t»t'Obe~ 
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(b) After the requisit(: details are received from the Circle 
Offices in me headquarters of the Commission, the same 
~re con~olidaLed and the <ll"aft of the Annual Report is 
tramed. Results of the various inspections carried out and 
the short comings noticed are reflected in the Report in 
aetail for the' benefit of reference by the Railway Board. 
This compilation is a time-consuming process; 

(c) After the draft Report is prepared, it is sent to the MiuI-'-
try of Railways (Railway Board) for their comments, 
if any. Their response is sometimes not prompt. Many 
a time they hold divergent views on some of the comments 
made in the Report, which result in further correspon-
dence between the Commission and the Railway Board 
to reduce the area of divergence. 

(d) It is only after the above that the Report gets finalised 
whi.ch is then stencil typed and checked before copies are 
taken out; 

(e) Initially, the English version is made which is then trans-
lated into Hindi 10 that both the versions are submitted 
simultaneously. This again takes time. From the above, 
it will be seen that the items of work involved, such as: 
col !ection of statistical and other information from various 
Railway Administrations, obtaining the comments on the 
draft Report from the Ministry of Railways etc., take quite 
some time and ~~ time-lag in the flnalisation and placement 
is therefore, unavoidable." 

6.4. On 7 January, 1985, the Ministry of Tourism and Civil Avia-
tion were asked to furnish information as to whether any standing 
instructions had been issued by the Commission to the Railway Zo-
nal Administration to forward all the relevant info~tion to be in-
duded in the Report, well in advance, instead of ,waitinS,for remin-
ders lor the same from the Commission. In this connection the 
Ministry staW as under:-

"No standing instructions have been issued to the Zonal Rail. 
way Adlninistrations for' tumishing the information to be 
included h the ~l\nnuR1Report of the Commission of Rail-
wav Safetv but the same is called for at the end of f!!fIf!ry 
fin~cial year· through the concerned Circle Offices of the 

"Commission e::rc:erciailig ,jurisdiction ever the respective 
Zonal Railways. The ~ Railways, in turn, col1.eet the 
.-rnr.lUltion frolD their -fteld offices before eonso1ida~ 
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information pertaining to that particular railway is fur-
nish.ed to the Commission. The final figures, therefore .. 
become available several months after the end of the 
financial year, usnally by August or September." 

6.5 Regarding justification for holding over the Annual Reportc;" 
for the sake of some enquiry reports of accidents taking place in, 
the later part of the year. which could ~ conveniently carried ovel 
in the report of next year,. the Ministry explained the position as 
under: 

"It has been the practice to include the findings and the ~st 
of important recommendations made in the'Reports ou 
accidents inquired into by the 'Commission of Railway 
Safety during the year covered by the Annual Report_ 
As accident enquiries constitute one of the most important 
duties of the Commission ot Railway Safety, it is eonsi-
dered ap.propriate to include all accidents occurrinp. in a 
financial year in the Annual Report pertaining to'that 
yt"8r as far as possible." , 

6.6 As regards the time taken at various stages of preI=aration 
and ftnalisation of the ~rt for the year 1982-83, upto the time 
",hen it is received in the Ministry of Tourism and Civil AviatiOk 
for laying on the Table of the House, the M'nistry stated as under: 

·'The different Chapters of the Annual Report for the year, 
1982-83 were. compiled in stages during the last quarter 
of 1983. As complete information for certain chapteft 
becomes available only in the first week of November, 
1983, the drafts (\~ these chapters and the Appendices 
could be nnat::::~l by the Commission only in December 
1983. Each chapter was sent to the Ministry of Railwll"q 
for their comments as and when it was completed. Th<-
information asked for is indicated below:-

Chapter I and Chapter rI.-These Chapters ,did not requirP 
any comments from the Mniistry of Railways ant! wert' 
therefore ftruWsed without reference to them. 

Chapter 11l.-The draft of this Chapter was sent to the 
Ministry of Railways on 15-11-83 and their comments 

were received piece-meal., the last one being received 
by the Commlssl9n of Railway Safety on. ~~1984. Th. 
ditrerences between the Commission 8nd the Railway 

i Ministry Were 'recOndled by early Vareb, 118l . 
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ChapteT IV cand Appendices of the AnnUAl RepoTt.-Tlle 
draft., for these were sent to the Ministry of Railways. 

on 5-12-83 and their comments were received by the 
Commission on 5-1-84. As there was no significant area of 
disagreement with th~ Ministry of Railways in respec~ 
of this Chapter, it was finalised thereaftel. 

Chapter V.-The draft of this Chapter was sent to the 
Ministry of Railways on 19-12-83. Only aa interim reply 
was received from them on 2~2-1984 promising to com-
municate their comments within a short period. Since 
this was an important Chapter. it was decided tl) aw,dt 
their comments but when these were not received even 
upto mid-March, 1984, the Chapter was finalised without 
fur~er delay. 

The Hindi translation of the Annual Report was completed in 
early May, 1984 .and the stencilling (both Hind.i and Enq-
lish versions) was completed in early June, 1984. It may 
be mentioned that the Hindi translation and stencilling" 
work is carried out simultaneously in piecemeal mannt'r 
as and when each Chapter is finalised. It may also be 
mentioned that there is no separate staff for Hindi trans-
lation in the .office of the Chief" Commissioner of RailwlIY 
Safety and this work is, therefore, got done on pavment 
of honorarium, The binding of the copies of the Annual' 
Report was completed in the third week of June, 1984. 

The Annual Report was put up to the Ministry of Tourism & 
Civil Aviation on 28-8-1984 for authentication by Hon'ble 
Minister after which it was forwarded to the Lok Sabhs 
Secrel.aCiat and the RajYa Sabha Seeretariat on 18-7-84 
for being placed on the Table of the House." 

6.7 In regard to the present position of the Annual Report of the 
Chief Commissioner of Railway Safety for the year 198'3-84 and 
the steps taken to ensure that the reports are presented to Parlia-
ment within the prescribed-time limit in future, the Ministry gave" 
the following jnform'tti(lT} i!1 H'eiT communication dated 27 February, 
1985:-

"(i) The statistical and other information for the Annu"'" 
Report has to be compiled and furnished to the Commis-
sion of Railway Safety by the Zonal "BailwayAdministra-
tioDS and the same fen- the year 1988-84 willi! received 'froln 
them partly in ~tember. 1184 and partly in December. 
1984.. The compilation of the" Report was, hOwever. taken 
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in hand to the extent possible even before the receipt of 
information from the Railways. The drafts of three 
Chapters which commented upon the safety of Railway 
working were forwarded to the Ministry of Railways for 
their comments on 22-8-1984. 22-9-1984 and 14-li-l!k<4 
respectively. The comments of the Ministry of Railways 
in respect of two Chapters were received- in January: 
1985. Although their commepts on the remaining Chap-
ter have not yet been received. the Annual Report is being 
finalised without waiting ~her. . 

(it) The stencil-typing of the English version of the Annual 
Report is in IVmd and is expected to be completed by the 
end of March, 1985. The stencil-typing of the Hindi Ver-
sion is also In hand simultaneously and is likely to b«. 
completed in early April, 1985. It may be mentioned that 
Bince there is no separate staff for Hindi translation in 
the office of the Chief Commissioner at Railway Safety, 
the translation is got done by other staff outside oftlce 
hours on paym~nt of honorarium. 

(iii) After stenoil-typing, the copies of the Report will be 
taken out and after binding, the Report is expected to be 
submitted to the Ministry ih early May, 1985. After 
auth~tication by the Hon'ble Minister, the Report i& 
expected to bo forwarded to the Lok Sabha/Rajya Sabha 
Secretariat f~r being placed on the Table of the House. 

A certain amount 'of delay in the compilation of the Annual 
Report of the Commission of Railwav Safety is inherent 
in the procedure since the basic statistical and other in· 
~tion for the Report has to be fumished by the Rail· 
way Admintstrations working under the Ministry of Rail-
ways. They lulve to collect the information from the field 
offiCes before consolidated information is furnished to the 
Commission of Railway Safety. This information, there-
fore, becomes available only by about August or Septem· 
ber. Since {he Report comments on~ the working of the 
Railways, the drafts of the Chapters are required to • 
~t to the Ministry of Railways for their COIIl1DeIlts flO 

that any cIUrareftc!e can be· recOnciled and the ebl'nments 
of the JItDiItliy. of ~ meorpGrated in the Report. 
On acCount of these procedural constrain. 80IDe delay In 
ccmrpI.Ung the Annual RepOrt of the ~ of Rail-

. way Safety is unavoidable. All eftorts are. however. 
be\q mad~ to miniiUe the delay to the extent possible." 
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The Annual Report for the year 1983-84 had however, not been 

laid on the Table of the House, till the end of the Budget Session 
of the Eighth Lok Sabha. which adjourned on 20 May, 1985. 

6.8 The Committee on Papers laid on the Table considered the 
matter at their sitting held on lO July, 1985. 

6.9 The Committee are concemed to note that the Annual Report 
.of the Chief Comnli52>ioner of .Railway Safety on the workin, of the 
Commission of Bailwa,. Safety for the year 118Z-83 was laid on the 
Table ot Lok Sabha M late as on Z7 July, IBM i.e. after about 10 
months even aher aUow iug the period of six months prescribed by 
the Committee in paragraph 1-17 of their First Report (Fifth Lok 
Sabha) wherei, .. it is clearly laid down that the organisatlo ... which 
lay only their Anoual Reports should not take an unduly 1001 tim-
i,~ la~ng them after the close of the aecountinc year and in such 
cases. th" adnlL-tistrathe I\finis~ies should ensure that the Anoual 
Reports are invariably laid before Parliament within six months 
after tM close of the accounting year. The Committee feel that 
serious efforts 'Were not made either by the Chief Commissioner or 
the Mini'dry of Tourn.m Dnd Civil Aviation to adhere to the recom-
mendations mad" by the Committee on Papers Laid oil the Tahle. 
The CommittH trust that the Minisry of Tourism and Civil Avia-
ti,,~ will now take steps to ("omply ".jth the recommendation in letter 
and spirit for Ia~'ing within the prescribed time the Annual Report 

"Of the Comml_.. lief.. ParliameDt. 

6.10. 'I'he ComDlittel' are not coavinced of the arguments adv ... • 
eed by the Mini~try 1.'1 support of delay on the part of the Commis· 
sion in f\'1alisDtioll of the Report beeatale of the procedural const· 
raints involved in (i) collectinl the information from the VariOWl 

Field Oftlcen of fbe Rallway Safety located in different parD of the 
country from whom the finnl fI,pres beeome available several months 
aft~r the close of th" accounting year ... d (il) the practice followed 
to include the whole acddent enquiries occurring in the particular 
accounti", year in the Annual Report of tbat year whereat the In· 
formation relating to accidents oceurring during the later part of 
the year ill rt'C"eb'l"d only the next year. The Committee Rnd that 
there ... DO standing arran,elDent or their were no standing instn,t'-
·tions to the Zonal OIIIrcs for the sub ..... i. of .ach informaticm I'e-
plarly to the Commillllion for the purpo!le .f compilation of the An-
naal Beport. The Committee feel tIIat L..' die Ministry of Tourism 
.. co",n Aviation nor the ~ of Rail ........ attached live ....... I" dIeee r ....... dealing with a vtt.I 1IUIIIter In..avN 
.-let,. uf tile life ............. i, ., tile ta •• eIIIq public and the Pa .. • 
...... t .......... we a •• of tile IP'IIvity of the aceill .. ts wlthi" 
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a reuouble tUne after the clole of the aeeouatiq year. III the 
abllence of such iDformatiGD, Parliament finds itself pIac:ed at a 
disadvantage in fully appreciating the perfonlUUlCe of the Commjs.. 
aien. The Comndttee recommend that the MiDisii)' of Tourism ad 
Civil Aviation in cODSuitatiQb with the Ministry of Railways 
abouId t_ steps to eliminate the prececlural and other delays 
),y iuuu.. 1tantliD« instruct.iODB to the Zonal otBees aDd the Field 
O&iees for _miMiou of information relating to the cases of acci-
dents io the Coatminion periodically at BhOl'ter intervals so as to 
_e presftltation of Reports of the Commiaaion to the House with-
in the pl'ellCri1Jed period of six months after the eloae Of the rele-
vat aeeountin, year. 



CHAP'I'BR VQ 

DELAY IN LAYING ANNUAL REPORTS AND AUDITED 
ACCOUNTS OF THE SHELLAC EXPORT PROMOTION COUNCIL 

FOR THE YBABS 1980-81 AND 1981-82. 

7.1 The Annual Reports and Audited Accounts of the Shellac Ex-
port Promotion Council for the years 1980-81 and 1981-82 were laid 
on the Table of Lok Sabha on 23 March, 1984 along with a statement 
:showing reasons for delay and 'Review'. In terms of the" recom~en-
dation of the Cqmmittee on Papen Laid on the Table made in para-
graph 3.5 of their First Repo.rt (Fifth Lok Sabha) presented to Lok 
'Sabha on" 8-3-1976. the report and audited accounts relating to the 
period 1980-81 and 1981-82 ought to have been laid'on the Table by 
31-12-1981 and 31-12-1S82 respectively. i.e. within nine months of the 
close of the accounting years and thus the periods of delay involved 
in these cases were of about 27 months and 15 months res~ctively. 

7.2 In the statement explaining the reasons for delay. the Ministry 
I()f Commerce. had stated as under:-

1980-81 

"The Twenty-Fourth Annual Report of the Shellac Export 
Promotion Council was ready in time but could not be plac-
ed before Parliament because 24th Annual General Meet-
ing of the Shen~c Export Promotion Council could not be 

held before April, 1983 for the following reasons. 

A proposal to amend the Articles of Association of the Shellac 
Export Promotion Council was under examination since 
January. 1981. The proposal was examined by various au-
thorities including Ministry of Law and the same was 
adopted in an extraordinary general meeting of the Shellac 
Export Promotion Council held in the month of December. 
1981. As per the Articles of Association of the Shel!ac 
Export Promotion Councll. no change. alteration or modi-
fication in any of the Articles could be effected without con-
currence of the Union Government. Thus some more time 
was taken to obtain the approval of the Central Govern-
ment to the proposed amendments. Again, after the amend-
ments to the Articles of Associatlor. were put into effeet. 
two months. notice had to be given to th~ member!'! of the 

23 



, 

24 

Council to nominate members to the Committee of the 
Council. Thus, the 24th Annual Gener81 MeetinJ of tbe 
Shellac Export Prcrqaotion 00uDci1 coUld be held only iD 
the month of April, 983. • 

Printing, translation of the report as well as the statement ot 
accounts into. Hindi also toQk IQIDe mo.re time. 

The delay is regreHed but it eoald not be avoided and may 
kindly be condoned. . 

1181-82 

"The Twenty-Fifth Annual Report of the Committee of Shellac 
Export Promotion Council was ready in time. The Report 
was adopted in its 25th Annual General Meeting held on 
8th April, 1983. Translation of the Report as well as the 
wtatement of Accounts into Hindi and its printing took 
some time and hence the delay which may kindly be con-
doned." 

7.3 The Ministry of Commerce, E.P. (Agriculture Division) whu 
were asked to fu.rnish information about the dates when <a>tbe 
accounts for the years 1980-81 and 1981-82 were ready for beiJ:lg 
audited, (b) the accounts for these years were actually audited, and 
were ready for adoptiOn at the Annual General Meeting of the Coun-
cil, (e) the prG Josal for amendment of Articles of Association was 
BeIlt to the Central Government for approval, (d) the Annual Account 
were sent for translation and printing and (~) those were sent to the 
Ministry for being laid on the Table of the HoUse, explained the p0si.-
tion mae their communication dated 5 June. 1983, as undel':-

"The accounts for the years 1980-81 and 1981-82 were ready. for 
audit by May. 1981 and May, 1982 respectively. 

Tbe accounts were audited and ready for adoption at the Annual 
Gener~ Meeting aD-

O) For 1980-81 on 9-9-1981. 

(il) For 1981-82 on l7-1-1983. 

'!be proposal to amend the Articles of Association of the Shellac 
Export Promotion Council, which had been under consi-
deration since January, 1981, wp referred by the .Counci1 
~ the Registrar of Companies in February, 1982 for its 
approval. Ther~, in April, 1982 the pro~l of amend-ment was received in the Ministry of Commerce for seek--
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ing Govt. approval Which was conveyed on 19-7-1982. The 
amendment to the Articles of Association envisaged to in-
crease the number of the members of tbe Committee of the. 
Council. The election to the Committee can be held at the 
Annual General Meeting. Therefore. the Annual General 
Meeting was postponed till the amendments were approved 
and put into eft'ect. After following the other procedural 

requirements for election of the Committee which inter­
alia provided for a minimum' notice of two months, the 

Annual G~neral Meeting could be held. in April, 1983 only, 
• whieh the Annual Reperts .... Annaal Aeeowds for 
1980-81 and 1981-82 were a·iopted. 

(i) The Annual Reports and Audited Accounts for 1980-81 were 
sent for printing on 2-4-1982 and received back on 28-4-1982. 

(ii) The Annual Report and Audited Accounts for 1981-82 were 
sent for printing on 5-3-1983 and were received back on 
30-3-1983. The Annual General Meeting was held in April, 
1983. 

·The translation into Hindi and printing of Hindi version of the 
,Annual Reports and Audited AccountaJ was taken up on 
25-4-1983 and 9·5·1983 after the Annual General Meeting. 

Annual Reports and Audited Accounts for 1980-81 and 1981-82 
were received in the Ministry of Commerce in May and' 
June. 1983 respectively in parts. However, adequate num-
ber of copies of the reports were received from the Council 
in November, 1983." 

7.4. On enquiry as to what the Articles of Association of the Coun-
cil were which were to be got amended, the Ministry explained as 
UDder:-

"Article 7 of the Articles of AssOciation of tbe Shellac Export 
Promotion Council was amended. The amendment envisa-
ged increase in the number of members of the Committee· 
of the Council. The amendments carried out to the Articles 
of Association are reproduced: 

(a) When the Membership of the Shellac Export Promotion 
Council is less than forty on ~ 1st July of the year, the: 
Comn,littee shall consist· of nine members includinp, the 
'Chairman and Vice-Chainnan. There sha!I be two Govt; 
nominees and not less than three shippers within this 
Committee of nine. 
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(b) When the membership strength of the Council as on first 
of July of the year is above forty. the Committee shall 
consist of fifteen members including the -Chairman and 
the Vice-Chairman. The Govt. nominees in the Commi~ 
tee shall Le three and not less than five shippers shall 
be within the total strength of the Committee. 

(c) The Chairman and the Vice-Chairman of th~ Council also 
shall be the Chairman and the Vice-Chairman of the 
Committee." 

7.5. On being -asked how the amendment of Articles of Association 
affected- the laying of the Annual Report and Audited Accounts for 
the year 1980-81 on the Table of the House, the Ministry stated .. 
-under:-

! 
f 

"The amendment to the Articles of Association envisaged in-
crease in the number of members from 9 to 15 in proportion 
to the membership strength of the Council. New members-
of the Committee could be elected at the Annual General 
Meeting. The Annual Report and Audite:! Accounts coald 
be adopted only when the Annual General Meeting was 
held in April, 1Q8:S. The holding of Annual General Meet-
ing of the Council was kept pending by the SheHac Export 
Promotion Council till the amendments were finally carried 
out." 

7 .6. Explaining the reasons fQl" not adopting the 24th Annual Re-
port for the year 1~1 at the extraordinary General Meeting held 
-on the month of December, 1981 when it was due for being laid on 
the Table of the House, the Ministry stated as foPows:-

.. According to the Articles of AssoCiation, except the Annual 
General M~ting. all other general meetings are called 
'Extraol'din~r~' General Meetings' was held to adopt the 
amo)ndmenh in th~ Articles of Association- of the Council-
Articles of Association of the Council provide that the 
Annual Reports and Audited Accounts of the Council are 
submitted to the Annual General Meeting only. Thus, the 
Annual Reports and the Audited Accounts for the years 
1980-81 and 1981-82 could not be considered at the Extra-
ordinary General Meeting of the Council for adoption." 

7.7. Annual Reports, Audited Accounts, Audit 'Reports, 'Review' 
and delay statements far 1982-83 and 1983-84 were laid on the Table 
-of Lok Sabha on 22 March. 1985. 
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7.8. The matter was considered by the Committee on Papers laid 
on the Table at their sitting held on 10 July. 1985. 

7;9. The Committee are unhappy to note that the Iayia.& on the 
Table of Lok Sabha of the Annual Reports and Audited Accounts of 
the Shellac Export Promotion Council for the years 1180-81 an. 
1981·82 was inordinately delayed as these were laid on the Table of 
the House on 23 March, 1984, i.e. 27 months and 15 months after the 
close of the relevant accounting years. The Committee repet to find 
that the auditing of· accounts -flU 198C)..81 and 1981-82 was completed 
in about 31 months and H months, respectively. Thereafter th. 
Annual General Meeting of the Council was held after 19 months and 
21 months to adopt the Annual Reports and Audited Accounts for 
these years. The Committee are not satimed with the justiOcation 
advanced by the Ministry of Commerce that the Twenty.Fourth 
Annual Report of the Council for the year 1980-81, could not be plautl 
before the Annual General Meeting of the Council as the propoaal 
to amend the Articles of Association ~ the. Council to inGrease the 
membership of the Committee of the Coun~il ~~ ~der examiDation 
since January, 1981 and after a long correspondence with authorities 
in the Ministry of Law etc., the amendment could be finaVsed and 
conveyed to the Council only in July, 1982. The Committee feel tha, 
the amendinents to the Articles of the Association would have deft.. 
nitely found approval much earlier had the Council and the &Ihds· 
try made concerted efforts by taking up the matter with the COil" 
cerned Minb:trieii of the Go,'ernment of India at appropriate levels-
and also through personal contacts and meetinp instead -of resort-
ing' to protracted 'routine correspondence resulting in .delay. Th. 
Committee hope that the Ministry would be more vigilant in such 
matters in future. 

7.10. The Committee are also concerned to note that the Annual 
Reports and Audited Accounts of the Shellac Export Promotioa 
Council for the years 1980·81 and 1981·82 were lying with the Mia. 
istry of Commerce for about 10 months and 9 months respectively. 
before these documents were laid on the Table of Lok Sabba. This 
displays are complacent attitude on the part of the Ministry In the 
matter of presenting to Parliament the Reports of the Council Th. 
Committee would like to emphasize that the Ministry should take 
greater initiative in the matter and ensure that the repoi18 of these 
organiBatioDs under thleir overall administrative conltrol are pre.. 
sented to Parliament by the stipulated period. --7.11. Th. Committee further note that Annual Report aDd 
Autlited A~oUDts of the Shellac Export Promotion Counell for 
2910 L.S.-3. 
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APPENDIX 

L Ilete~nor to par:, 
'Me. NIt. 'ftf the kfJlOrt 

Summ ry of I ccommeadalionl/ob 1"1"li,1l1 

---------
1. l.t ~ Committee are concerned to note the delay 

. ~- .. -....... -~ ..... 

2. 2.'7 

ot nearly a year tn the presentation of the PInt 
Report and audited a~oWlts of· the Cycle Cor-
poration of India Umlted. However. the Com-

• mJttee are happy 10 observe that u a result of 
the steps taketl in this regard the lubaequent 
reports and accounts of this Corporation fOl 
the yean 1982-83 and 1983-84 have been laid 
on the Table of the House on 25 April, 19M 
and 1'1 May, 1985, n!sped1vely. In view of the 
marked lmprovemetlt in the laying of the re-
port and accoUnts of the Corporation, the Com-
mittee would only like to .u .... t to the Illnl-
suy to IUltaln the pace and ea.ure timely pre-
sentation of the Annual lteport and Accounts 
of the Corporation to Pat1lament in future also . 

The CommItt. ftat. that an . unduly Ion. 
period of 23 months (from 1 April, 1982 to 1 March 
18M) was taken III CfoftIpllation of the aeeouat. 
of the Campoy ..... ting In meeeutve delaY' 
in auditing their aeeountl, til HIndi translation 
and III the priIltin. of tile Report. With reprd 
to the a.,n and Aecleuntl for the year IJ82.&1 
tile MIntstry III their -.anunfeatioD dated 23 
.Janbary, 1_ had Infonbed that they would 
be able to ftna1Iae them by April, 11185. 'ftIe Re-
port and Ac!eotmtI tor t'he year 1182-83 were, 
however, DOt laIcI OIl the Table of the HOUle 
dIIrIq the ..... s-ton (EIghth Lok Sabha) 

---. -_.-. __ ._--------.--
29 



1 

I. 

, 
. I 

.f.. 

2 

2.8 

80 
---- ------.--

3 

which ended on 20 May, 1985. The Committee 
have later been informed that the Report and 
:A.:eo1mta for the .year '1~ "81'e' expected to 
be ready in J-uly, 1985. 

The Committee regret to obseive that there 
hal been a persistent delay in laying the Ann· 
ual Reports and Accounts of the National Bicy-
cle Corporation of India Limited before Parlia-
ment WhUe the Committee apPreCiate the difIl· 
culties pointed out by the Ministry in floaliling 
the Reports and Account. at the initial stages 
immediately after nationalilation of the Com-
pany, they recret that there baS been inordinate 
delay in the lubmission of these documents reo 
lating even to the subsequent financial years. 
The Committee, therefore. recommend that the 
Ministry of Industry (Department of Industrial 
Development) should take up the matter con-
clusively with the authorities. of the Company, 
lor strean1lining the existing procedure aDd 
adopting a time-bound programme for cam-
p",tion. . translation and printing of Annual 
RePort and Audited Accounts of the Company 
and laying them on the Table of the HOUR 
within 9 months of the close of the accountial 
year in future, ,-, 

The Committee are a180 unhappy to note that 
the Miniatry did DOt follow the procedure laid 
doWn by the Committee of informing the HO\llle 
1n time when delay was anticipated in laying 
. U. Anlwal Report and Accounts of the Com-
pay. M these doeuments· were due to be laid 

. (In the Table by the end of December, 1982, 
the MiniStry should have laid a statement on the 
Table ot the Ho~ on commencemnet of Bud-
get . Seasibll . 1983 informing the House of the 
reasons for delay in laying the documents and 
also stating by when these documents were ex-
pected tv be laid. The Committee are sure that the 
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Ministry will Bnd out the level at which this 
lapse occuned and take suitable remedial action. 

5. 3.5 The Committee were Informed that the delay 
in laying the Annual'Repon of the DeIhl Urban 
Art Commission for the year 1982-83 was ,.-. 
alia due to the fact that the Commil8ion ",II 
Without a ChairmaD from 21-10-1882 to 24-5-1983 
except for a short period in between. The new 
ChaIrman who joined on 25-5-1983 took lOme 
time to familiarise hirnaelf with the working of 
tbe Conuniaion. The Chairman and 2 of the 3 
Members being part-time took some more tbne 
to ftnalise the Report. The Hindi translation ot 
the Report for which the Commi.ion had no 
arrangements and the time taken in printing 
added to the overall delay. 

8. 3.. The Audited Accounts and Annual Report of 
the Delhi Urban Art CommiMion tor the year 
].983-fl4 were again laid separately on the Table 
of the HoUle on 21 January, 1985 and 18 March, 
1985 reapedively. Whereu in the present cue 
there wu not much delay in submilRm of the 
doeuments, the fact remalna that the II1J'POI8 
for which these reporta and aeeounts were to 
be presented to Parliament had been def.ated 
since only a eombtned study of thele papers 
ceuld given an Idea to the Members of Parlia-
ment about the activities, aehievementl ete., and 
the ftnancial stability of the organisation. That 
would also have. . enabled them to particlpate 
eJl'eetively at tbe time of dtscuulon on the De-
mands for Grants and draw the attention of 
the House and the Minister eoncerned to anv 
shortcoming. which they might have earne acro~ 
while going through the report and account. 
of the Commission. The Committee, therefore 
recommend ~t the practice of laying the An-
nual Report and accounts separately should not -----_ .. _- . 
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recur and 'DeeelSary instructions be issued· by 
the MiDistry in this regard and also steps taken 
to ensure timely presentation of the reports to-
&ether with the audited accounts of the Com-
mission to Parliament in futUre. 

Tht! Ccmmittee are unhappy to note that the 
Annual Report and the audited Accounts of the 
India Tea and Restaurant Limited, Bombay for 
the year 1982-83 were laid on the Table of Lok 
Sabha on 27 July, 1984 i.e. after about sixteen 
montba of the clOlle of the accounts year and 
these documents for the year 1983-84 have not 
been laid in spite of the auurance given by the 
Company to the Ministry that every endeavour 
would be made to finalise the accounts expedi-
tiously and lay them on the Table of the House. 
In accordance with the recommendations of the 
Committee on Papers laid on the Table made 
in paragraph 4.16 of their Second Report (Fifth 
Lok Sabha), these documents should have been 
laid within nine 'months of the clase of the acc-
ounting years. The Committee desire that in 
order to comply with the aforesaid recommen-
dation of the Committee on Papers laid on the 
Table.. an appropriate time-bound programme 
may be drawn up by the Company in coordi-
nation with the Ministry for compilation of An-
nual Report and Accounts and th~ir auditing, 
adoption by the Annual General Body meeting, 
translation. printing and transmission to the 
GOYemment for being laid on the Table of the 
House. If for any reaso~ the report. audited 
accounts and audit report cannot be laid within 
the stipulated period of nine months, the Mini-
stry should lay within thirty days of expiry of 
the prescribed period or as soon as the House 
meets. whichever is later. a statement explain-
ing the reasons why the reports and accounts 
could not be laid within the prescribed period 

-.- .- -_._-" --- -'-- ----------_._----- -
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as laid down by the Committee in their Second 
Report (Fifth Lok Sabha).· 

8. ... Tb8 Committee note that in. the statement 
giviRg rea80Da tot delay. the Ministry· of Com-
mezu had indic.ted that tbe delay in laying the 
ADn.J. Report and Audited Accounts for 1982-
83 was due to the fact that these documents 
could not be adopted at the Annual General 
Meetia& of the Company scheduled to be held 
Oft 28 December, 1983. as it had to be adjourned 
for waat of ql.V)rum. but in their subsequent 
eGIDIRwUcatioJl ., the 'Committee on 23 Nov-
ember; liM, the MioUtry had stated that the m_tia, had to be acijDumed because the audit 
lay Gcmemment. Auditors was not t:ompleted 
anel the intention to adjourn the meeting was 
taM the accounts. were not atill ready. The Com-
mWe.e are eoosflrained to observe that by furni-
shing twisted iofGIIDAtiaD in the delay state-
ment laid on the Table the real facts had not 
been IlNught to the notiee of the Bouse. ThiI 
is toG ~ a lapse an the part of the Ministry 
t& be jUBti8ild OIl an, .aecount. This also obvio-
usly sug.-t that •. carJI W. taken by the MIni-
stry of ConuDerce to r.!OIQPly with the afore-

. mentioll8d 1'8CCIIDID8ndatOQl of the Committee-
on Papen laid 011. tile 'Bable. The Committee 
trust· that the ~ of Commeree would 
avoid giving such twisted information to the 
Rouse but en.are tbat in f\dUre the delay state-
ments are laid on the TaW. of the House' with 
abundant caution and after due veriflcation of 
facts. 

t. 5. The CeIlUl1iitee note that the Indian Diamond 
InIUtute, Surat... declared an autonomous 
bod, in lB82 aDd .... uch the Annual Report for 
JJ82.G beiog tIJe. flat Report could not have 
heeD fln.U.... and PRl8Dted. to the House with-
1ft the ~ t1mNlmit of nine monta 

--- -----------------------
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_ after the -close of the accounting year i.e. by 
December, 1983 as envisaged in paragraph 3.5 at 
their First Report (Fifth Lok Sabba) of the 
Committee on Papers lAid on the T~ble present-
ed to the HoUle on 8 March.. U.76. 'lbe Com-
wttee ftnd that the Ministry of -Commerce did 
not communicate to the Institute until March, 
1984 about the obligation cast on the Govern-
ment for placing their report and ac:c:ounts. The 
Ministry's communication ill not very clear on 
the point whether the time-limit of nine months 
laid down by the Committee for laying on the 
Table of the Annual Report and Ac:c:ounts was 
brought to the notice of the Institute specifically. 
The Committee regret that the Ministry bad not 
paid adequate attention to the recommendation 
of the Committee 80 as to fulfll their obligation 
In this regard. The Committee hope that the 
M1niJtry will obeerve greater care in future in 
this regard. 

\ The Committee, however, note with aatiJfac-
tioa that the Annual Report and AudiWd At!-
count. of the IDatttute for the year 1983-iK were 
laid on the Table of the House on 23 January, 1_ which was within the time-limit couider-
log the fact that there wu no Session inDec:em-
bert 1984 due to e1ecti4liu. Considering the im-
provement in. the plIitioii"& regard to layin'g tht" 
doc:umenb of the InBtitute on the Table of the 
HOu.e. the Committee do hope that th1s trend 
Will continue to be maintained in future. 

The Committee are concemed to note that the 
Annual Report of the Chief CommiBsioner of 
Rallway Safety on the working of the CoInIn»-
ston 9f Rallway Safety for the year 1982-83 was 
laid on the Table of Lot Sabha as late as on 
2'1 July. 1984 i.e. after about 10 months even 
after allowinc the period of six months pres-
cribed by the Committee in paragraph 1.17 of 
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their First Report (Fifth Lok Sabha) wherein 
it . is clearly laid down that the organisationa 
which lay only their Annual Reports should not 
take an unduly long time in laY,iDi them after 
the close of the accounting year and in such 

'CEl1ieS, the administrative Ministries should en-
sure that the Annual Reports. are invariably laid 
before Parliament within six months after the 
close of the accounting year. The Committee 
feel that serious efforts were not made either 
by the Chief Commissioner Or the Ministry of 
Tourism and Civil Aviation to adhere to the 
recommendations made by the COmmittee on 
Papers laid on the Table. The Committee trust 
that the Ministry of Tourism and Civil Aviation 
will now take steps to comply with the recom-
mendation in letter and spirit for laying within 
the prescribed time the Annual Report of the 
Commission before Parliament. 

12. 6.10 The Committee Me not convinc8d of the 
arguments advanced by the Ministry in support 
of delay on the part of ~ Commission in ftna-
lisation of the Beport because of the proCedural 
constraints involved in (i) collecting the infar-
mation from the various Field. om...rs of the-. 
Railway Safety located in different partI of the 
country from whom the final figures beeoDIe 
avallable several months after the close of the 
accounting year and (11) the practice tollowed 
to include the whole accident enqu1ries occur-
ring in the particular accounting year in the 
Annual Report of that year whereas the infor-
mation relating to accidents occurring durin. 
the later part of the year is received only the 
next year. The Committee find that there was 

. no standing arrangement or there were no 
standing instructions to the zonal Offtces fOr the 
submission of such information regularly to the 
Commission for tAe PUrpoR of compilation of 

. the Annual Report. The Committee teel that 
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neither the Ministry of Tourism and Civil Avia-
tion nor the Ministry of Railways has attached 
d.ue importance to these reports dealing with a 
vital matter involving safety of the me and 
property of the travelling public and the Parlia-
ment is not kept informed of the gravity- of the 
accidents within a reasonable time after the 
close of the accounting year. In the absence of 
such information, Parliament find itself placed 
at a disadvantage in fully appreciating the per-
formance of the Commission. The Committee 
recommend that the Ministry of Tourisl;ll and 
Civil Aviation in consultation with the Ministry 
of Tourillm and Civil Aviation in consultation 
with the Minilltry of Railways should take steps 
to eliminate the procedural and other delays by 
issuing standing instructions to the Zonal <>tB.ces 
and the Field Offices for submission of informa-
tion relating to the cases of accidents to the 
COD)llliBsion periodically at shorter intervals so 
as to ensure presentation of Re~rts of the Com-
mission to the House within the prescribed 
periCMl 'of six months after the close of the rele-
vant accounting year. 

The Committee are unhappy to note that the 
laying on the Table of Lok Sabha of the Annual 
Reports and Audited AcCounts of the Shellac 
'Export Promotion Council for the years 1980-81 
and 1!M11-82 was inordinately delayed as these 
were laid on tbe Table of the House on 23 March, 
1984, i.e. 27 months and 15 months after the 
close of the relevant accounting years. The 
Committee regret to find that the auditing of 
accounts for 1980-81 and 1981-82 was completed 
In about 31 months and 71 months, respectively. 
Thereafter the Annual General Meeting of the 
Council was held after 19 months and 21 months 
to adopt the Annual Reports and Audited Ac-
counts for these years. The Committee are not 
satlsfted with the justiftcation advanced oy the 
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Ministry of Commerce that the Twenty-Fourth 
Annual Report of the Council for the year 1980-
81 could not be placed before the Annual Gene-
ral Meeting of the Council as the proposal tu 
amend the Articles of Association of the Coun-
cil to increase the membership of the Committee 
of the Council was under examination since Jan-
uary, 1981 and after a long correspondence with 
authorities in the Ministry of Law etc., the am-
endment could be finalised and conveyed to the 
Council only in July, 1982. The Committee feel 
that the amendments to the Articles of Associa-
tion would have definitely found approval much 
earlier had the Council and the Ministry made 
concerted efforts by taking up the matter with 
the concerneq Ministries of the Government of 
India at appropriate levels and also through per-
sonal contacts and meetings instead of resorting 
to protracted routine correspondence resulting in 
delay. The Committee hope that the Ministry 
would be more vigilant in such matters tn 
future. 

The Committee are also concerned to note 
that the Annual Reports and Audited ~ccounts 
of the Shellac Export Promotion Council for· the 
years 1980-81 and 1981-82 were lying with the 
Ministry of Commerce for about 10 months and 
9 months respectively before these documents 
were laid on .the Table of Lok Sabha. This dis-
plays are complacent attitude on the part of the 
Ministry in the matter of presenting to Parlia-
ment the Reports of the Council. The Com-
mittee would like to emphasize that the Minis-
try should take greater initiative in the matter 
and ensure that the reports of these organisa-
tions under their overall administrative control 
are presented to Parliament by the stipulated 
period. 

The Committee further note that Annual Re-
port and Audited Accounts of the Shellac Ex-

-------------_._-----



38 

1 3 
---------------

16. 7.12 

port Promotion Council for 1981-82 was sent for 
priJ)ting on 5-3-1983 and were received back oli 
30-3-1983. Translation and pinting thereof were 
taken up only on 25-4-1983. The Committee In 
their First Report (Fifth Lok Sabha) had desir-
ed that translation of Reports and Accounts into 
Hindi should be. taken up simultaneously with 
preparation of the Reports and ~counts in 
English. Had the Ministry acted on those gUide-
lines, the delay of atleast one month in laying 
the papers on the Table could have been avoid-
ed. The Committee would like the Ministry to 
go into this and take sui~able remedial action. 

The Committee, however, note with satisfac-
tion that the Ministry of Commerce have clear-
ed the backlog and have now become up-to-date 
in so far as the laying of the Annual Reports 
and Audited Accounts of the Shellac - Export 
Promotion Council on the Table of the· House, 
is concerned. The Committee hope that this 
trend will continue to be maintained. 

--------.-- .. ---
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